IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYCERABAD BENCH HYDERA BAD
{

0A.NO. 231/96

rs
1

Between: Date of Crder: 19.2.96.
sl |
R .,Rambabu
j;:Applicant:
A nd \

1. Chief Postmaster General,
Andhra Pradesh Postal Circle,
Hyderabad - 50C 001,

2. The Director of Postal Services,
0/0 Post Master Gensral, -
Vijayawada_ Region, !
V¥ijayawada,

3. Senior Superlﬁtandent of Post DPFlcas,
Prakasam _Postal Oivision,
Gngole. [

4. Post Master, Cheerala Head Post Office,
Cheerala, Prakasam Qistrict. |

:..Respondents;
1

Counsel for the Applicant Mr:K:SQR:Anjaneyulu

Counsel for the Respondents Mp.\l,BHimanna, Addl.CGSC.
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THE HON'BLZ SHRI R.RANGARAJANA ME MBER (A)
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tﬂ»‘i?h. 231/96. Dt. jof Decision : 19=02-96.
ORDER

|
Y} As per Hon'ble Shri R. Rangarajan, Member (Admn.) 1§
The applicant in thiS'DA‘iS working as ED Agents

in Bhimavapam Branch Post Office, Inkollu Sub Post offics

in Prakasam Distfict under R=3. |His alloyan-gg On the

' S Th
N e

hasis of foot-beat yas replacaed bﬁ thecégggﬂfggﬁp on the

basis of cycle allowances when cycle advance was granted
in terms of the report submitted by a Committee appointed

in gonnection with the revision of allowances due to the

grant of cycle advance.

‘ No.A=11/Bhimavaram
2. Tha impugned ordar/dated 29~12-93 was issued on

|
the basis of the sbove committeas report showing reduction
in allowences and recovery therapf from the applicant from

the date of his appointmsnt. Assailing the above order

|
this OA is Piled.

"~ s

3. The 0A 1017/95 and 758)95 filed by the applicants
thersin, who were also ED agents and their allowances ware
also 2ought to be recoverad prom the date of their appointment
on intraduction of cycls bgat ailowanpe, yas disposed of

dirscting the peSpondents thersin to effact tha reducad

allouances only from the dste of issue of the impugnad

oed
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To _ :

. : i i A

1. The Chier Postmaster General,
Andhra Pradgsh Postal Clrcle.
Hyderabad - spg g

. 24 'The Director of Pastal . Serolce
"0/0 Poat Master General,
Vijayauwada Region,

- i jayawada, - Yo

3. Senior Superintendant of :fgst foiéea, "
 Rrakasam Postal Division, '
Ononle. L S L
4. past Master, Cheerala Head Post Office,
Cheerala, Drakasam District., ., . . C e
. Bne copy to MK, S.R.Anjaneyulu » Advocate, |
. CAT,Hyderabad,” T ot

sf One copy to Mr.V.Bhimanna, Addl.CGSC,CAT ,Hyderabad,

7 One copy to lerary,CRT Hyderabad

o

8 Une spare copy.
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As tha applicant herein is alsc similarly

order therein.
|
culuns ea“lzar given in the above TE!Bnred

" l

the dxra
¢ : : . ‘
: ) . . [
f

placad;
0A stands good hers also. . ~
ctionfis given:=

4. in the:result, the Pollowing dire
' The regvisad allovencas 'shall be impl emen ted Tnly
from the -date ofﬁssue of the impugnad brderlaf R=3, S&

'Superintendent of Post Offices,
1 . \ . |
[ - lrl e

Bnior
|
f

Prakasamwpostal Divifian,

ol

ExcésS'amount byfuay of peduction in t
.o Qf
{iod . i

Ongole, A.P.
-rom the applicent for .the per
.

allowances rgcdverad

ﬁ#iar to the date of issus oOf
t ulthln theee months Prnm the date

paid back te the applican

of receipt of a copy of this;ordar.

ie or dered agcordingly at the admission
f

9. The 0A i=s
|

stage itself. No costs. : }

| {(R. Ran arajanb
Member {Adnn, )|

i

Qaﬁaﬂgﬁ The 19th February 1996, ’
Diccated in Upen fourt) ;
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TYPED BY . '~ CHECKED BY
COMPARSD BY : ARBRDVED AY

IN THZ CENTRAL, ABMINISTRATIVE TRIBUNAL
HYZERASAD B’N'H HYDERABLD,

HEN'BLEHEHRT;a*giGDRTH?‘rsmgmsEﬁ(&Q\

HON'BLE SHRT R -Rawmdsom ™, “(ﬁ)

DA TF_"D:_ ’9 2—*?6 .

ORDER/JUDGIMENT

M.ANO./R.AL/C.A NS,

LI

‘g,n.ms. 231/9¢.

(ITTED AnD INTEHIN DI? CTIONS ISSUED

DISAQSED oF WITH DIRTCTIDNS

DIsmiszn o
DISMIS3ZD AS WITHORAWN
0RDIRZD|REIELFEH

NO CRDZR AS ?n\gfsrs :

N

[ S ﬁfﬂa‘asﬁ Am ‘“
Ceatral. Adminisisative 1ribunal 3

Sue (DRSPATCR H
it 7 AR 1996
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HYDERARAD BENCH
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